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in regard to routes that are running
at a loss?

Shri Mohiuddin: The difficulty aris-
es that when a service is discontinued,
there is demand for it. Of course,
Government also keep in view the
fact that important points which
have been connected for long should
continue to be so and the service
should not be discontinued, as far as
possible. As far as reducing the loss
is concerned, I have already stated
what we are trying to do.

Shri Hem Barua: The Minister has
made a reference to increase in tra-
flic Since there has been an increase
in passengr traffic of 20 per cent an-
nually, may I know why the IAC has
failed to make any profit? Do Gov-
ernment propose to hold a thorough
probe into the working of IAC?

Mr, Speaker: The hon. Minister has
given the reasons why losses are
there.

Shri Mohiuddin I will just clarify
the point which has been misunder-
stood by the hon. Member. The loss
incurred by IAC in 1957-58 was Rs.
103 lakhs and in 1958-59, Rs. 91 lakhs.
The profit earned in 1959-60 was
Rs. 7,81,000, in 1960-61 Rs. 4,69,000
and in 1961-62 it is expected that
there will be a similar small profit.
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I shall read it in English also.

(a) to (c). The Punjab Government
intend to introduce a pilot scheme for
crop insurance in that State, Details
of the scheme are being worked out
by them and the final scheme has not
so far been received by the Govrn-
ment of India. It is not possible to
say at this stage when the scheme
would be introduced.
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Shrimati Yasoda Reddy: Apart from
the scheme submitted by the Punjab
Government, I would like to know
from the hon. Minister of Food and
Agriculture whether the Government
of India, as a matter of policy is think-
ing of introducing a general scheme
of crop insurance in States where
famine has become a regular feature.
I just would like to know whether
they intend to have any such policy
pecause in some States there are dis-
tricts having famine almost every

year.

Mr. Speaker: Besides being long, the
question is too wide.

Shri 8. K, Patil rose—
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Shrimati Yasoda Reddy: The hon.
Minister is prepared to answer.

Mr. Speaker: Order, order. Shri
Yadav.
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Iduky Hydro-Electric Project

+
Shri Vasudevan Nair:
*384. { Shri Warior:
Shri Kappen:

Will the Minister of Irrigation and
power be pleased to refer to the reply
given to Starred Question No. 256 on
the 28th March, 1962 and be pleased
to state:

(a) whether any agreement has
been reached between Madras and
Kerala Governments as to the utiliza-

tion of the Iduky waters;

(b) if so, whether the work of the

Iduky project will be started forth.
with; and

MAY 8, 1962

Oral Answers 2233

(c) whether the necessary foreign
exchange has been provided for the
scheme?

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
(a) and (b). No; Sir.

(c) It is too early to consider the
question of providing foreign ex-
change for the Scheme,

Shri Vasudevan Nair: The Chiet
Minister of the Xerala Government
stated in the State Assembly recently
that there was no outstanding dispute
as far as the Iduky waters were con-
cerned between the Kerala Govern-
ment and the Madras Governmenr,
May I know whether the Government
of India has taken note of this state-
ment of the Chief Minister of the
Kerala Government, and if so, wha!
is the reaction of the Government of
India to it?

Hafiz Mohammad Ibrahim: The
statement to which the hon. Members
is referring has not come to my notice
personally, but as’ far as the dispute
is concerned, that is there, The diffe-
rences are there between the two
States in regard to the utilisation of
the waters of the Iduky river. Some
of it is wanted by Madras, to which
the other State is not agreeing.

Shri Vasudevan Nair: What are the
steps being taken by the Central Gov-
ernment to see that this dispute i3
settled at an early date and that the

‘work on this project is taken up?

Hafiz Mohammad Ibrahim: If you
permit me Sir this is half a page and
I might read it out here. That will
disclose the whole thing to the hon.
Member and probably further ques-
tions also may not arise.

Mr. Speaker: It may be too long. 1
am afraid of so many pages. I cannot
allow that but if he can give a sum-
mary of it just in a few words I can
allow it. The hon. Member wants to
know whether the Central Govern-
ment. is doing anything to get that

dispute resolved between the two
States,





